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• 	 --t 2748 .2004 preseflt: The i-jonble -Shri D. C Verma, 
ViCo...Chairrflan (J). 

Pr 	

The }jon'ble Shri K.V4Prahladan 

.:.'-- 

-; 	
•13j) 	

Mr.A.ChakrábOrtY, learned counsel 
• 	(••' 	' 	

I 

U ....."... .......... 	
for the applicant as well as Mr.JaL.Sar- 

kar, learned counsel for the Railwa S 

were present. 

• 	Dy-gistr 	

ssue notice. Mr.J.L.Sarkar aCCe 

'ptS noticeonbehaf of the respondents 

and requests for time to seek instrUc- 

	

• 	tion. Two weeks time is granted to file 

* 	
reply to the 0.A. and the Interim Reli- 

- 	ef. 

-- 	

j4ston 13.9.2004 for admiSsiOn. 

Member (A) 	 vice-Chairman 

bb 

H 	-1. 
// 



ev. 
O.k.l90/2004 

: 

13.9.2004 Present: The Hon'ble Mr. Justice. R. K. 
Batta, Vice-Chairman. 

The Honthle Mr. K. V..  Prahiadan 
Member W. 

Heard Mr.A.Chakrahorty, 1arned 

advocate for the applicant and also 
• 	• 	 Mr.J.L.$arkar, learned advocate for the 

Ra i lay S. 

• . . 	., 	 The app1ic.nt has placed before 

us. a. letter dated 9.9.2004frorn S ection 

Engineer, N.F.Railway, wherein it is 

- 

	

	 stated • that no objection certifice 

cant be issued at present. Learned 

; 	 advocate for the applicant submits that 
•. 	. 

the said order will have to be --r r 	• 	 S 	 • 	 -- 

challenged. In the circust-a-ncesi.earred 
e4&'frP 

, 	 . 	. 	. 	advocate for the applicant seeks leave 

to withdraw this application in order to 
• . 	. 	

H 	•.• 	 file appropriate appliction. Leave is 

accordingly granted. 

• 	. 	• 	...•. 	 • 	The application stands disposed 

of in aforesaidterm. 

I 

Member (A) 
	

Vice-Chairman 

bh 



In The Central Administrative Tribunal 

Guwahati Bench 	Guwahati. 

T 

O.A. No. ) cto /2004  

Sri Jayantajit Bora 

L 	 -- - vs 	- 

Union of India & Ors 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

	

12.06.2004 	 Employment Notice inviting application 

for the post of L -aw Ass-i_s_t_aj;3,t published fixing last date of 

submission of application on 12.07.2004. 

	

22.07.2004 	 Lst date for submission of application 

e x t ended to 20.08.2004. 

	

10.08.2004 	• 	Applicant passed LL.B Final examination. 

	

12.08.2004 	 Applicant applied f or NOC from employer 

which he has not received, 

	

20.08.2004 	 The Applicant submitted application for 

the post of Law Assistant without NOC from employer. 

The 	Applicant 	is eligible for the post 	of Law 

Assistant. He has requisite qualification and services to 

apply 	for the said post of Law Assistant. The post 	of Law 

Assistant carries 	higher pay scale than the present pay 

scale 	of the applicant and the applicant is eligible for 

availing opportunity 	of applying for better post 	as per' 

Railway Boards letter dated 27.02.1979. 

4*i**#4*#4*4441#1$ ##* 



In The Central Administrative Tribunal 	 4 

Guwahati Bench :: Guwahati.. 

O.A. Nc 

Sri Jayantaiit Bora 	 --- .__Appl ic ant 

Versus 

Union of India & Ors 	 _____ Respondents 

I N D E X 

Sl..No Annexure 	Particulars 	 Page No.. 

1.. 	 Application 	 1-9 

Verification 	 10 
S 

3 	A 	amployemnt Notice 	 11-15 

4.. 	B 	Notice in the Daily 	 16 

5, 	C 	LL..B Pass Certificate 	17 

6.. 	D 	• 	Letter dated 12..08..2004 	18-19 

with fax message reports 

Filed by: 

(Anupam Chakrb rty) 

ADVOCATE 

-.__--. 
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In The Central Administrative Tribunal 

Guwahati Sench : Guwahati.. 

O.A. No.. 	/2004 

BETWEEN 
	

$1 
Sri Jayantaiit Bora, workincj 

as Junior Engineer-Il (Neutral 

Control), Rly.. Gtr. No.617E, 

New Guwahati Railway Colony, 

Bamunimaidan, Guwahati-21.. V  

pl icant 

- Vs.. - 

Union of India represented 

by the General Manager, 

N. 	F. Railways, 	Maliçjaon, 

Gi..wiahati-1 1.. 

Indian Railway Conference 

Association 	through 	its 

General Secretary, D..R..Ws 

Office Complex, State Entry 

Road, New Delhi-55.. 

The Chairman, 

Railway 	Recruitment 	Board, 

Station Road, Guwahati-1. 

Respondents 

Details of the Application : 

1.. Particulars of the order against which the application 

is made : 

S 

S 



:: 2 :: 
	

. 

I This 	application is made for 	allowing 	the 

applicant to appear in the recruitment test for the post of 

Law Assistant to be held by the Railway Recruitment Board, 

3L.wahati. 

2.. Jurisdiction: 

The Applicant declares that the subject matter of 

the application is within the jurisdiction of the honbie 

tribunal. 

Limitation: 

The applicant declares that the application is within 

the period of limitation under section 21 of the 

Administrative Tribunal Act, 1985. 

Facts of the case: 

4.1 	That the Applicant is citizen of India and as such 

is entitled to the rights and Privileges guaranteed by the 

Constitution of India. He is a member of the Other Backward 

Class Community. 

4.2 That the Applicant was appointed w.e.f 	04.11.1993 

under the 	Ministry 	of 	Railways 	and 	posted 	under 	the 

organisation, Indian 	Railway Conference Association 	(for 

short IRCA), respondent no. 2, with Head Quarters 	at 	New 

Delhi. IRCA is an unit under Railway Board like other 	Zonal 



IN 

. 

V 

Railways and Production units. General Manager, Northern 

Railways is the ex-officia president of IRCA, 

43 	That the applicant is at present working as Junior 

Engineer-U (Neutral Control) posted under Section Engineer, 

Nw Guwahati, N.F. Railway. His present scale of pay is 

Ri.5000-8000/-. 

4.4 	That the respondent no.3 published Employment 

Notice No. 	01 of IP04 on 12.06.2004 in the "Employment 

News" inviting applications for the post of Law Assistant 

along with some other posts. The total number of vacancies 

of Law Assistants, to be filled up is. 7 (Seven) out of which 

2 (Two) vacanciesreser'ved for SC, 1 (One) for ST, 2 

(Two) for OBC and 2 (Two) for UR. 

Copy of the Employment Notice dated 

12,06.2004 is enclosed as Annexure 

II 

4.5 	That the post of Law Assistant carries scales of 

pay Rs.6500-10500/- which is much higher than the present 

pay scales of the applicant. It is stated that the post of 

Law Assistant is higher in status and r'ank than the present 

post the applicant is working. 

4.6 	That 	the 	minimum 	educational 	qualification 

'equired for the post of Law Assistant for serving employees 

is Law Graduate with at least 5 years service in any branch 



of Railway Administration. It is stated that the applicant 

is a Law Graduate from Gauhati University and he has served 

the Railways for more than 10 years and hence he has the 

requisite qualification for the past of Law Assistant. 

4,7 	 That the applicant begs to state that the last  vtv - 

date of submission of the applications published in the said 

Employment Notice dated 12.06.2004 was 12.07.2004. It is 

further stated that the respondent no. 3 extended the last 

date for submissia?i of applications to 20.08.2004 and 

published the notice on 22.07.2004 in the daily "The Assam 

Tribune". 

• 	Copy of the notice published in the 

"The Assam Tribune" on 22.07.2004 

is enclosed as Annexure "B". 

4.8 	That the applicant begs to state that he has 

passed. the LL.B Final Examination held in December, 2003 

under Gauhati university with Second Class and he has 

obtained 52.47. marks. The result of the above examination 

was declared on 10.08.2004. Therefore, the applicant 

acquired the requisite qualification of Law Graduate for the 

post of Law Assistant before the cut off date i.e. 

2:1,0e,2004. He has obtained the Pass Certificate of LL.B 

Final examination on 19.08.2004. 

Copy of the LL.E' Pass Certificate 

is enclosed as Annexure "C". 
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49 	That as per clause 6 of the said Employment Notice 

dated 1206.2004 candidates serving in any 	Government 

Department or Public Undertaking including Railways should 

apply through proper channel or should apply directly to 

respondent no. 3 with NO OBJECTION CERTIFICATE from the 

Employer to avoid delay0 

4.13 	That the Head Office of the applicant as already 

stated above is at New Delhi and hence applying through 
ev/o c%L' 

proper channel would not have 	delay0 The applicant, 

therefore, opted t. apply directly with NO 	OBJECTION 

CERTIFICATE ( for short NOC ) and with this view he applied 

for NOC by his letter dated 12.08.2004 with a request to 

send the NOC by fax message0 The applicant sent the said 

letter dated 12.08.2004 through fax message on 12.08.2004 

but without any result. He then again sent the said letter 

through fax message on 17.08.2004 It is stated that the 

above fax messages have been received by the respondent 

nc'.2. But most unfortunately he has not received NOC from 

his Head Office0 The applicant by seeing no other way has 

submittd his application for the post of Law Assistant on 

2008.2004 without NOC from his employer. 

Copy of the letter dated 12.08.2004 

with fax message reports 	dated 

12,08.2004 	& 	17.08.2004 	are 

enclosed as Annexure "!)" 

4.11 	The applicant humbly begs to state that as per 

R.13s No. E(NG)78/AP/1 of 27.021979 (content of which was 

published in the book BAHRIS RAILWAY ESTABLISHMENT RULES & 
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LABOUR LAWS, 8th Edition, 2001 at page 901) 	Railway 

employees are given four opportunities in a year to apply in 

response to notices of Government Departments etc. except 

where withholding of such applications is considered 

justified in the public interest. Some of the guidelines for 

w:ithholding applications are 

The Railway employee is engaged on important 

time-bound projects and the work should be 	seriously 

dislocated if he is relieved; 
S 

A Railway employee is under suspension or is 

facing departmental proceedings/prosecution in a court; and 

A Rilway servant is applying for a post which 

is equivalent in status and rank. 

4.12 	That the applicant begs to state that this is the 

first time he has applied for better post out of four 

opportunities as e>plained above. it is also stated that he 

is not engaged in any time-bound projects nor he is facing 

any departmental proceedings/prosecution in a court and 

there shall be no prejudice to the department if he is 

relieved. It is also stated that the post of Law Assistant 

carries higher pay scale than his present employment. He has 

applied for the post of Law Assistant for betterment of his 

service career and life. 

4.13 	That the applicant apprehends that his application 

for the post of Law Assistant may be rejected on the ground 
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of non submission of NOC. It is also humbly submitted that 

he shall suffer irreparable loss if his application is 

rejected on this ground and if he is not issued NOC by the 

respondent no. 2. 

	

5. 	t3round for reliefs with legal provisions.. 

	

5.1 	For that the applicant is eligible for the post of 

La Assistant. 

. 

	

5.2 	For that tIe post of Law Assistant is higher in 

status and rank than the present post of the applicant. 

	

5.3 	For that the post of Law Assistant carries higher 

pay scales i.e. Rs.6500-10500/- than the present pay scale 

of the applicant i.e. Rs.5000-8000/--. 

	

5.4 	For that the applicant is eligible for availing 

four opportunities in a year to apply in response to notices 

of Government Departments etc. as per REVs No. E(NG)78/AP/i 

of 27.02.1979 out of which he has applied only for the first 

time. 

	

5,5 	For that he has applied for NOC to the respondent 

no. 2 well within the cut off date.. 

	

5.6 	For that non issuance of NOC by the respondent no. 

2 is violative of Article 14 and 21 of the Constitution of 

I ii d I a. 



S : 

5.7 	For that in any view of the matter the applicant 

is entitled to the reliefs sought for. 

8. 	 Details of the remedies exhausted 

There is no other efficacious remedies under any 

Rule and this Honble Tribunal is the only -forum to 

adjudicate the subject matter. 

7. 	Matters not previously fileclor pending with any 

other court 

The applicant declares that he has not -filed any 

case on the subject matter before any court, forum or any 

other institution. 

B. 	Reliefs sought for 

Unc:Ier the above facts and circumstances 	the 

applicant prays for the following reliefs : 

8.1 	The applicant be issued NOC by the respondent no. 

2 for appearing in the recruitment test of the 	Lai'.i 

Assistant. 

8.2 	The 	applicant be allowed to appear in 	the 

recruitment test of the Law Assistant and his application 

may not be rejected on the ground of non submission of NOC 

from employer. 

8.3 	Any other relief or reliefs as the 	Hon'ble 

Tribunal deem fit and proper. 
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The above reliefs are prayed for on the ground 

stated in para 5 above. 

	

9. 	Interim Relief 

During the pendency of this application 	the 

applicant prays for the following interim reliefs: 

	

9.1 	The 	applicant be allot*,ed to appear in 	the 

recruitment test of Law Assistant. 

	

9.2 	Any other relief or reliefs as the 	Hon'ble 

Tribunal deem fit and proper. 

The above reliefs are prayed for on the ground 

stated in para S above. 

This application is filed through the Advocate. 

	

11. 	Particulars of Postal Order: 

I) IPONo 

i :i. ) Date of Issue : 

Issued f rom : 

Payable at 	: 	 frl4 t-o 

	

12. 	List, of Enc Losures 

As per Inde>. 

Verification 
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Verification 

I, Sri Jayantajit Bora, son of Sri Chakreswar 

Bora, aged about 37 years, a resident of New Guwahati 

Railtüay Colony, Bamti.nimaidan, Gul4ahati--21, do hereby verify 

that the statements made in the paragraphs 1,4,6 to 12 are 

true to my knowledge and statements in para 2,3 and 5 are 

true to my legal advice and that I have not suppressed any 

material facts 

. 

And I, sign this verification on this 26th 

day of August, 2004, 

S 

SI GNAT URE 

/ 
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	•• 	 ' 	 '' 

1)3 WhIle all c000idr,tOn Irmonpecjivrr 01 Cornrirunilylgroup will br, 
consinienrid rn3nlntt till vacancies, gein't conrmunitylgroup quota nncnnciorn only COrldidaleo Ircioriging lolIrat Conrmlintlty/gnon:)r will be coninldanerl. For llrl, purpoto. SCIST!OI3C canndl0irinir should IulnlSI , 

 Cnr.f CenlitIcuIn horn comperetrI rrilllroiitInu. Iii card of OFIC. thu ca'lllicnlri eiroulrl npyr.irrlIy iirclilI (Irni lIro (Ainlidolo 
dunn not balonig In llri PCrsenin/SvtriIr,nn (crenirny layr'r) mnlIlmOnrecI Ill Col. l of Itin Sctnnduln of the Goverirrnirnt l linus. UnsilolInnorIl l PerSonnel vlrd tculrllrqu () U no 3flt)33r3,2iiflnl Emil 
(Rou) itetod 0B0:l200nl viril lIne CrrIlIunle lnyulnl be lit tine p'nocrlblnl Ilinirl cllclllolnd fiy Mininiry ot iFraorrsi oil! '7rnliilirg. PiiInIIc G invrnncva slid (aiu11Iónin, l)elrrrrin,tinI it i'rr.,,,nin'l arm • 

	

	
TrntlnIy, Govrnnnnnt of IrrillO. rlrtr cordldnilyn balnnrgin11 In SCJfIIIOU( nlnnjIcl CivIlIty Indienlo live onion in file application (rrnr,n whon sirylylrig br Uti nocaitcyl and allould niruch pIncnl ju live 
egrrnrs In ilra apecIllrrnl lorirlill tnnllng Wlrntr (hy will be intrinlr)nl liz ilnrnllnrnlvud mid suli000uaril fepneusnitlhioy$ for rirengo of corrimuirily cOitus will not be Ofllortgirri'U 

1.14 ' Snleclion!RfcommollnleIlOn by 0)113 dono not con(nl -  ilp011 r,ulldldnhrru pity right of trppolnlmenl lhRMlwy.  

1.15 	
The onburrcn In aerinninsllonln provlClnnal an zpDIncalnnlw ore chocked thorouohly lainr on. Ifs cerloldote doers trot fulfill any cdfldliIOn pleeli Itt this Emptoyment NoInco.l,nsmpr ciindvtatrnnu will • • - 	bo cericelloni si any eluge wtnnrnnncr IOn dlsr,rnpnrncy Is Ilqliced. 	 S 	

S 	 .5; 	 nit' - 	 r. 	• 
..Thumb.irnprernnon muot he door arId cornplulo In Applicelton Porno loporiolly middle porllnn),.Rldgas most be seon cloen 	

I, 

ly. 	•  
1 17 	Selected rnslo candlltuins wino Are Ilnolly epooirntnd are (;able tot eclivn onnoncan In RaIlway E rpInnr s Unit ol Terrrlorlui Army. 

	
0 • 	

1.18 : Dole of euemnn0rlon and Cetull or suamlirullon era published in Emlnloymnnl News, tocul 801110, and webelle h'llpJ!wrrw.rahIweynsu1tren.o,g Cell toilers nit W,nitnrr oranrnrul,Orn Ste .nnr In. 
applIcants trout (undor ceflIIica!f Otppnllrlgy. ORB will rot ho responnlbiri br p00101 delay or wrong' dollvery.RRB duos notoend reply 10 Candldulea who are nof selected in.wrillen

,.eurnurreliQn 
1.19 Froo second clove Ruflwuy Puer us 

elldwytn odmiibIe will be issunhi In lye cundldeto's belonging to SC/ST communllle& wtron-ttrey are called for written ensmln(euiorr or inlervrt,w prnvidou • 	 •  they Oul,mll voId coons cortilicale. All 001st conndiduinro ore required IS appear In the coemineilons at theIr own toci. 

1 20 Soleclod candldaltru will have 10 undergo mom ng .hcrcvor required far Iheir culegory.  

1.21 • 
Ladies are also elIgible. However II may be nolod that most 01 the vucnndlee involves dulies whIch are arduous In tnuture and call.d for working In ShIfts at odd hours under food sIde aittiono - 	

-- 	Olco, Irwoy from hOod quarter.-. - • 	' 	. 	 - 	'. S 	 - 	- 	- 	, 	- 	- 	' 	
• 	I' 	- 

, 	'.••' 	'.. 	 . 	
.. 	5 	5-- 	 -c-In 	.:..- -l..- 	'- 	5 1.22 	

Cinndldote ulnould tilL oppllcallon form iri hO/bar own treedwnlilng. ItIl Is bound that lornebody elee has AIled the come, ho Calldldotute CIII tin canceilori. A 
 

123 	))[O 

1.23.1 Any mulerinrto supprerratun at foci, or tutirnitting Ioroo corllficnrlelceote cer -tlfltrata by a cendidote for securing olIgIbtilly irnd!o, obtainIng pnivilego Including lilt, meant to, epposring In the eoamlnorion nI -
null bra liable to not only for rojodblon of tlio!her candIdature for the particular recruItment for wlrtclr hcrlelre has applied, but Irsislie will also be 

dsberrnd from oil eaemlriallunnt eusniniclanl by nil RROs all ever the couqtfy torn poriod of 2 years and legal action wlrnraner werrontart. 
. 'k'. • ' - ' • 

12.2 Any rmonaIthmle 1001:8 usIng imefolt moons Ill Ills ozrntnlr,oulorr Cr dopulIitg sonts 000 olee In ltta!hor place will bo debenrod (romlI Ito 
ORBS for ilfaIIte, Such caildittutet will a'eo tier prosecuted by Iedlng FIR. 	• 	 , 	 - ., 	

-r' 	' 
1.23.3 Ccndhdneetr subrnitllng dupliCln applicaliorib for the solon cotegony will not be comnatdnrtd.Even tf such a candidate gelit eelocead Inadvertently, helens will nol be obf.red - appointment later on unIt I overn Iioblo loIns dnnbnrrnd from all ORB exemlnirllonu for a porlodof two yesm....... • 	,&' • 

1.23.4 CANDIDATES TRYING TO USE INFLUENCE OR UNFAIR MEANS WOULD BE thSQUAI.iFiED FROM SELECTION, 	
- 

	

- 	 - 	- 	 . . 	 - 	- 	- 	GcrtninllrrQ(f 

J
_Unrrn8rCIItAPPnUCO ._.: 

	
i50000j 16_so cil 

PU iEnglnsh Mediurni 	 • 500 - 90011 
I .  

20-40 C/2 0 0 0 

. 

0 

• 

1. 1 50 

(I) Grodrinlu from a recognized Unilvorolly w'fh Oiplor 	In 
Phyzlczl TraIning from a rocoprrlzcd Inotlruln 	OP Ed. from or 

s .• • 
recognized University end Higher Secondary (2) Competence 

• . 

i'll (llnnijul Ulyif urn) 5500 - 9000 20 -40 0 0 0 0 2 2 50 

(1) Gradnialo trOm 	C 	recognized 	Linrivrirsnly wrltrOrplon 	r 
PhysIcal TrOnnIng from o rccogrrlzvd. -Inur,l,lv or B P Ed from 

.. r000gnlzud Univennily and Higher Secondary. (2) Compnlnnce 
-- to toad, I ,ro,.nfl 



- 

F 

21 '(Pro udlCtlnrt miii be rondo strictry as per merit, on the 00015 of wrlitrjir engrninhtiorr, in gdduiioir, Aptitur(CfctiUl loth/iiilervtew will also ba carithiclod ndrer,hOrCtrptiClblS. 

2.2 	The Ilatwey Ftorr;iimnt (bent 51 flu rtincrelion may foul auidilinr;oi wriltlm lesi(s)Iohiil tobt(S) enrtlor IntervieW it coirntdørod nflc*ititry. tot all or C Umitid tiirrbbi of candid0fs4 tnciudirrg 

ebeenteen as rosy be deosnod fit by Iboilmey RcruItmuni UOorri. 	 . 

2.3 	The syllabus fun the  written exmekrsoc win be generouly In conlornuity with the UducOliOnsI ulandatrie ,ndlor tecliflicot 908ii00811500 prftOtbSd for the pouts. lb. qrt%5(iOihi W19 be bbbØtctrl. nets?. 
on Genreot Kr,owtodge, Content Eriish, Ganurai Auithmtni. enrriyircat and qunnttistiure itkills and knowledge in the eubjocte covorCd us pitt of minimum educsttOrfklFtechirlCst qUdlThcstioC for fibs 

postS, aubinct to mrrrur v?lStions. The wriitn examination itholl consist of one sitting of ebout 90 mintiton diirauiorr. 	 - 	 . 

7.4 	The quenilorre for lire Apblride Trot (only for Troineo ASM and Aaprnntice DAD) miii be rriointy to lest pCrception, dnoiylic.rrt and res,oningpOAeP of the cendidetea r5teOnt tO the 1.510(1 

2.5 	The Answer Shoots (CUR) w41 80 in dupiisilto using carboniess pepnr unIt ?rnoluetion is computerized. The Question ftookioi and the Anowef Sheets are fobar ruturnert back to tile ex,fntrrution hail 

wrilsorit foil by the caratldairns toe owetuotion. There tinsli be nogalino marks deducted foe each wrung enowar 0 113 of tire allotted marks for 'sOb qukulion. 

2,6 	Tbe data and arrests Of the aefltunS eweniflttion and Aptiiurlrr/sirlii leitilnttrlvie* will be flood by tire RRB end will be irrlimeisd to the eiigidl. cdrrtlldste* in dr*cltrd0. Request tof poigp9liemerrt of Usc 

OrrnrnlrssttrrcV intoeviow curd drorrgt of oor*tr/venue will noi be errtttrlained 	 . 	. 

2.7 	Ftnol oclecilon sellS he fiascO on the wrIst moths oStoined in the written errarr,lr'ation and tntervlew. y'trecever provtded. ptue clearing Aptltud9/ rtfit tenV h(ttbrr tat etc. is reO.utred. 

20 	The rrppobltrrrorl of petedod cafirridarld Is Subject to his posstng requisite Medical Fitness Toot conducted by the Rciiway Mmitrtstratiocr. 

 

rriu candmaw reqirunmcnntt:d for arypountrnorrt will have lb pure requisite mndlcni litrreee teet(o) cdndittiad by tire Railway Adminiatrstlaur to err,r.rre fInal Ills candidate CrC rrn5dir oury ri to one ....i ri. 

riulleil r.unrroctnrd whir tire post. Vis.riai Aro1uliy Stendurd is acre at the important criteria of nredicot litneos at runway etelt. Ctndidstes are not ehglble for any ailorneirva appoirrtmnirrl If they ten 
In rue furOr 

madicst enanainsllon conducted by CIO Raiheayn before appsininrcnl. tnt any reason. The medical tiendarde for ditf5rOnl categories are oulitnaf belOw: 

A - i: 	. Pfysicaniiy titer no respOcta. Visual Stendaudo - t.risiunce Vision: 616, 0/3 withOut giassos. Neat Vision: Sn: O.S. 0.0 wIthout gik000tterust crnclnr fatinrrnrj mitt 1.1111. .014i.. 

Olnooiiur Vitors. FIeld of Vision & Night vision mutt be present. 

A.. 2. 	Ptihr.rcoriiy fri inoR respects. Visuat Standards - Dlntrrncn Vision: 019.619 without glosses. Nor VisIon: Sn: (tO. 0.6 Willrout 950005: Coterie Visinnr. Irrr.m.mnm..r ........., . . 5. ............. 

Nigirt Vision must hi present. 

A- 3: 	Ptrysicntty (ii In all respects. Visual Standards - Diutorrce Vision: 619. 619 with or wIthout glasses. Near Vision: Sn: 0.6. 0.0 with or wIttiout glasses. Cniour Vietaft, Olnoernier Vision 

Fled at Vision & Night Vboloro must be present. 	 - 

0- 1' 	Phy,icaiy Olin all roupecin. Vizuui Stendordo - Disisnue Vision: 619, 0112 with or without glasses (power not Is escood 41.  40). heir VIsIon: Sir: 0.0. 0.0 wIth or without Qtb*aee 

miners rending rm dose moOt is required. Cotour Viotan, (tinscuiar Vition end Night Vision mast be present.  

0-2' 	-  Sirrriisrasabovrr - - 

C - 1: 

	

	PhysicOtly fit lost respects. Viouat Strrndards - Distance Vision: 6/12. 6/18 with or without glosses. Near Vtston: Sn: 0.6. CO with or wtthoul gtssluwhen readIng or close work Is 

roquird.  

C -2: 	Pfryuicrnily tnt in all rospecin. Viuoi Strnrtardo - Distance Vision: (I112, Niiwith orwiltroul gtassns. Near VisIon: Sn: 0.6pom 1 ined wlthorwlthotri giai*5aVitrbrst'flTtngoi cttrsework 

is required. 	 .. 	 . 

t:(ll1S 	() 	hint oboers rnmoniicat slanrrturds (cuilrrrin) are tnriiCajlo and list dinhsnistivif And apyiy to caridiristrs in germoraf  

(8) 	For Ex-orurcmnrrre. nluiforenf slnnrnleriin apinty. 	 , 

- 	
(C) 	Cenrlidetos eppiyirrrj for the poet of Ttninee ASM errd fnppreirllce DAD should encucue mtdicnt coifiticato from it fqrrginleroc (lye ZyrrCueuiet as pea preecrIbtO IbithM (Annireune -3) 

- 	 , 	 , . 	 , 	 , 	, . 	 . 	
I 	 ," 	• ', 	 . •, . m , 	• 

The lamar and upper 090 tirnil indicated wil be rocirannd as on 011107/2004 flra uppnr age limit Is tolaxabla as under oubjecllo submission of requisite cortilic.ate. 	, r.  

try 5 yearn for sersy eendkleieo.  

	

hI 	By 3 yerrra too IltiC carrntirlslef . 
By 5 years for tboerolnto dlsptscod Goldsmiths,  

	

di . 	By 10 ycirrs for ptsyulcstry,  handicapped. 
. - 	. n) 	- 	By 5 ynars for persons viflo ordinarily demln:tied the Knuhnnlr DivIsion 01 the ttte of .iomma'anrd t(ashlmt? hem 0lIRlutsB0 Is 3 tlt2/l909. 

	

f) 	- 

 
For Oa Srnrvrcenrre,r up 10 the eatlnf 01 service randflred in defance pius 3 ycara prOvittod they have put hr more thsrr 6 monthl  oar'vice slier atleettlion And 0(5.10 the spa at 40 years 

for raltonatnto noteranplsycd In government ser'ulcfl. 	 , 

	

g ' .' ,' - ' Up to 'irrrn oulntlif at Reavico feIndered by Grour C orrrt Crony 0 Rauiway Stoft end cauai tobaur/uostituies.' pronide( that Irroy hevO prd irr mininnura of 3 years of r.ervrnrrr 	- 
'''' ' (crrnnlinrnnrnrn or treotrern) arrtnscl to upper rrmrrr ilmrt of eO years for Garrrrrst candidatrrni. 45 yaare fOr SC/ST eanrdmrtelamn armni 43 yrm:rrs for ('InC cerudidainis - ('or workirrfl it, tirrusm 

Adrnirrir,Inalnvo OlImOOS or tire Railway organlrrotiarl such es tiuiiway.Caniearbu. Ca•opuleliern bcrcietiec arnrr Irnslituirre U tad peonk en,rnrc,r rernrtarert ri sacs arganniittiurne Srni.rridi ti 

upper age lImit of 35 yours, :  -- - 	-, 	-- 	. 

Upper age limit in case 01 wIdows, divorced woman and wasien'judictotly seperuted from their husband but not nnmsrfled,iniibli be reiaeed up 1035 pants fat Gflltflfkt and 40 veers 

	

- 	- for SCJST crrdiitases. 
	'I , ' 	 ' 

-i 	,'' - 	 - 	 , 	 .,• ''- 	 , rr1.5,.',yn,., 	.,,. 	,5 n1 	.,.'. 	.,., 	r,I' 

.'- 	'-n'-' ........ 

5.1 ' llri orr.ptoyment notice contains iracncilns reserved tar ua'uernicrirtutn irreapoctivo of Ihuir comnruniiy. However na.senvtceman may alto appf%r egitinit other vacancIes (0? trlth they will be 

granted age (claxation and tees ureerapliari an Indicated In paros d and 7.  

5.2 	Thu lariat Es.aerviccfnorn means it person. who has served in any rank (whe;tinr no a conrbolant or non.corrrbaloril) irr the regininr army, Nosy or Air brOs elf he Indian (Jrrforl but d011 not todludo 
o po'sCa vitro has onlfeell in Ito' Oclenco Security Corps the General Floserue Lug nrcarlag Farce ho L,oir Slnifoyak 1i505 and thu Pero MU tory Forces and 

vi 
- Who hni toured from such ocrelco eftat oarning lrioltter pension or 

 

" 'i " Who tros been released from such finrulce Orr medicai pronrrrdn oltribulubts'to miiitsry servIce or circuroolanceo bayorrd his control end swarded mediUitUroIItefd1sUbtl(y,ne4onon 

- •.-' '-- cj ,-. :; 	'' Who lies been rn,loa,.rd olrrer'wioe (iran on trio own rrrqueut as a result of raduclion in each oslobtislrnrerrt or   
Who has tracts released from eaclr orvtOa oiler compirrllrrg the epecitic period ef engaperaflnrt otherwise tires on his owur inrqirrssi or by wily 01 ditrttl'idl) Or dtacttargl On icenunt of 

	

- . 	 misconduct or breft'rcfency and inns bean glean a gratuity and includes per0000 of tha Torriiorlai Army of tiro (allowing cuie . gurlea:  

t) 	, Pension trordons fat continuous embadied tor,vico 	- - 	- - -' •. 	'..- - 	. 	'. 	-. '. 	. 	- 	 .. 	- 
II) 	Perrsfon with disabilitiafi atlrltruiobla to military aereict end 	 1r 

lii) 	 . 	OaOandry award wlnnnrerO 
 

EXPLANATION: The persona stoning lnrttro Armed Forco at the (Iqion, who on roliremont irom 'aandco would come tirrder tiro category of Ea.Serviclrnrtn, - fnh 	bi1lUtI,tpd1d IpØIJ'ustflr-wmptoymenI 

cnn year betorrr the completion of tine pedfit - tprnts of errgugnnmornt and avail thomsctvOo of all concàsstanu eveiinbib to t!o.Screicemen bit oltait flat tM ifforitrited to lien. the Urnitorm until they 

camptdto the upnrci('ned lerms at engagrrrrner5t In (lid Armed farces of the Union.  
Senates pOeorrob wIno are to be drsdsazgnid freon rniuiiary cornice mar solar! 12/07/004 are eilglbto to agyty .geina if -na advertisement. 

	

- 'i"''"°' 	"c" 	Ee-Sarvtcoirmr intro hay, Streody e•CUr*d ttrrpioymsnl under C,nttdt Govsmmstlt In Oroup 'C'ro lvii) be permitled tile bORflt of fl8 VlIly11ISflQIl9 b&(rtt V*.Rqmemm:rrrerr for 

securing arsc(heromployorretlt to aPrigtiat grade or coOrS 1,5 OroupC'I'D,undaf Cofrlrfit Qodtonnraflt. Ftarheve, such clindidet.e will lso0-b.6hlflf1,i'(o?(hSbUttrIti l.UFC rinnmr 

to th Ctnldaal Gent, jabs.': 	- 	 - - -  

................ 

- '-' Candidatot servIng in tory Gucerrorrr*At doparlrrient or Public Sector tladettskinb lnctadtrrg flolIrkey tiuiduild ,)ipl thtrsuagh pfoper CIII reCt or 11101/Id ippty dtreCbtyj9,,fl. ¶ ',mfl,  I'? irr .ini Nm I 

- n - : OOJECTtON CfiRTIFICIVTE (rem ttns*iirjstoyet to evold delay, The isntddle of receIpt of epyttoStionfn tills Ofilfli'tIl'ITOl S 	98'3li'(actur1hil'ii'stsyin ivans,eatM Thn -'ltE'u"li'nmn ny 

	

- •: 	' 
 

the ccnorcerrnad ofOco. NO pOstoico copy at the cppticatlan will be ttrtttrtatrr*ri. Appticlllatn ietfllllWO 01190 ebbing dihelhour s/It not be  arncl)tisd,  

7 

I 5 - For SC1STIPRU' No osonninstres tenS  

	

7 7 	kor (t.tnerei/OttC c004'ud,siteo: Ene*tOrIflatl fOca have boon iydia0tll(l UOinstt.E8cti poet,  

	

7 3 	TIne anamnnsttonn tron/POOSsI ci5rOg* 500 nort'rtnfnnndobl?, It kitould be paid in the loris Of a enSoesdDehttttteDrrrft at any NstiOnstlted 0,5*1 or Crolsed indian Postal Order tmene nrnnn mr ,nr-rr rn,, 

. riots of putiincariorr, Of thin noifitcOirlon bisl byton'o iso cr05559 flate of racorpl of appliOltIlen) drIes In favour ef 'RAILWAY RECRUiTMENT_S2,flUW,&lj4TI'.  '(In, Sink Drill stearist br 
puaulria at 'GUWAI'4A1'l" ansI 500 chaiitd CO psyobte or 'GPO, GUWAHATI' P0/DO obtaltrflS earlldi 10 fire del TpiiE1lhTan"il trio Empioyrnant Notice on alter the closrnm5 date will not his 

accnrl'tett, - f'rbrl 	f 



	

. 	---- ---. 

	

4 	For Sinie Application, foe for only one Pott Cliouid 	enclosed. 	 - 

	

Oil 	Tho rendidotna nlinuld wriln the Employment Notice No. Name 01 the pool eppttod tot, Cotsgey Number of the pool dod Name dhd p001 address of th.candldnte on the reverse olde of Bonk 
binliicpn n r  ov 1.00 fit lire Indian Postal On or 

	

ill 	Ronrittoarn at 000rninnhiarl 1000 In any olhnr tonn encopt Book DreflhtPO wIll not be accepted. 	..... S  

	

7.7 	Trio perliculurn DI lOank O:atliiPO etreuld be indicated in the space provided in the psacrtbed application formal.  

	

7.8 	An r.ppiicatiun not uccoinpoiriod with Bank OratlIlPO of raquieiio omounl lowardo examination tee/potet chergol will be summarily rejeced. 

• The tarni Itrould bS fiIirJ up In candlrtittea' Own trenrlwlillrrg,.  

	

0.2. 	Application(s) ohould be mode on good quolity whii A dl foolscap at plain papa? Sod Should be in Oorrformlty with the format giver In the EmpleymenI Notice Candidates are edvIged to 
enauro that the appilcolior. Is lagible preferably typed In EIrglloh or Hindl 

	

8.3 	Candidotes purchasing pr/find application form from the markOt ahouid onouo that it confrmi to the format preacrtbod in the Employment Nation.," 

8.4,.' 'Thu oppilcetian nhouid be Oflad up by the candidote in hieltrer own trendwntilng, with IrrhibiI point pen (not In pencil) dated and signed. Only InternatIonal numerals (I.e. 1.2,3 etc (Should be 
used. The oppliceiion Intro ihould be filed lip In Errgileh or Hindl only, etrictly observing the trretructloao given In this Employment Notice. The psadidate should alex hie/her normal signature In 
I lie application form (Engiioh/Hlndi). Applicetlorio aig000 In copitel (ott ale / spaced out Iettor, will he treated 55 tnvetld. 

- 8.5 	Thu Candtdato'o ArIdness with Pin Code Father's name and Nearnet Railway Station should be written legIbly in ENGI..ISM a bold cspttai.iett.ra, oven ifs Candidet. flits.In the 
applIcatIon form In Hiradi, 	 .. 	 . 	 . 

-. 8.e 	Photogrophn: One rccnrii(nol oarflnr than one indatlr from the date of oppllcettarl) penopurt nine photogrnph with deer front 'view of tho candidate In norordl bieck P. whIle attire wlttroilt cap and - 	
- Ounglanano uhould be tooled on lottiapplicallon iorm Inulls space provided sad signed on the yltologreplr as well as In Ihe specs pronided lathe bax be/ow the pholopreph. Twa tiontiOaI ! ,C 

copiau (duly slgnnil on Ike front) of the phologropla OtrOuid be onctoond wIth the application IndicatlU candittale'e name and cntegory number on the reverse of each photograph CindIdatee 
way ante thai tic Ff1013 may reject at any lions for pasting old/unclear phologipph on meirpticat1on1irfJ6t a' IiItlflE8itt'0il8ttOib't i'tiaIogroph pasted In the sppilcallon and the 
acfuel p rye/cot Cpprndrence of the candidoiv  

'..87.', In para.2 of the appilOetlorl form, cnrrdidaie ahooid IndIcate any two visIble mating of tdailtlltcejlon like a mote or di acer etc. Normally this ohoutd be came merits entered In the offictal 
Idorttilcutlo'a documanta such as School t.eovtrig Certificeto old 

0.8 -' The 00001date ohould mile the dnclordtlori at porwO 01 the oppocuilon 1mm In EngllahlHlndi In their own running (not In capltel/opaced Out lOiters) handwrttlng, tailing wlrlctl'thoolr applications will 
be rejectee. 	 . 

Proof of ago, p1001 of quoilt7colionti/eonrarionca and proof of community should be encl000d with the application. Aliested Xerox copien of the bonatlde cart ificatno Issued by the conapotoni 
'V'0  ,-', • . 	11dlcn only nhould be enclosed with epplicollon torm and not Ike ortglnate,,The cortlflatet II not In Engtloh/I-Iindi ohould be accompanied by attested lrenoialed Eaglish/Hindi copIes. 

8.10 Condideros era required to send door atleoled copien 01011 relevant mart streets and of the flnsl!provinlonoi cerliltcatee in proof of thur educstlonalttothnlcsf quslificallane. 

8.11 - 'II ohlOuld be underolood dloarly that the enclosure farm part of the nrppticeilon, Therplore, all enclosures ehould bOeni along with the epplestion and II any enclocures are Sent neparalely. the - 

	

- 	oppfication will not be conrreciad and Will aiond rejected. 

- . 0.12 	Each condlitnie sliouil send only one Oppilcollon CuOmpietn in all respect for one caivOory of pool (Ericept wherever Single itpprlcntlun . Invited fur more man aria csiagary of Poole). Canitidehn 
eubnullilng nrura than tine applicatIon fain calnyary will irodisquatlhied. If any such cnuidldete gpta Colecled lrrudverlorrtly. he/ohe will fbi be altered appOlnlment elsa on end IS even liable lobe 
dobntrrrd front all tiflIie uxttialrro'Jon for a pnriod 012 yoaro, 	 - 

8.13 	A r.aridirloio'a dirrgin cppilcbtiarr Only ntrould be C&nlalnnad  In one cover. CoverS with more than one oppilcotlora will be onrmnra'ily rejected, 

8.14 	Canciiduln villa into nurply for more hilton one category nraouitt eennj oopareio Uppiicniinn, nepereuto IPOIDD for tile piancribed value as well as a Separate oat of arrcicouueo as rOuluEnrI fOr eater 
culepory in ocporuio covers. 

/tpplicoiianv whIch are iiinglhto. irrcolrtpiole, unolgnad. algrtnd in capital leth/re, not no preecritned formal, without photo of candidate. not having Xoioo copy of COrtiTuCnle. not having iPO/DI) or 

	

' - 	ltaairtg lPO/DD purciraaed batorri date Of notiflcoiion and xtior. cloning data of Employment Notice nra liable la-be rejecled. intro poal and celngory number to not indicdlrtd an ira lop 01 lire 
etavolopo conlaloltig oppilOrllon, lila edrn,e mill riot be entertained. . 

'. 6.10 The rinvelopo conlntuting the upp(lc.nflan Should be denny eupariczlbod In RED INK 'ApplIcation for the Posh of 	. 	 Cetegoty No._________ P. Coarmanily. I.e., 
SC/ST/OBWLIRJESM', wujirout which the application will be rojedlod.  

...- 	 - 	 . 
ul 	 by loltywlflg mrnclnoorve should be lirerity atitctrod olong With the epyl/collon to the glvaa order: 	 S  

ne/him ln'Juoa Poah/l Oroer Or lire Dunk Droll fbi the nmounI U yreecnihed In Porto 7 of the application ehould be thInly liadlobrnaaod on he top of the eupplicalbon forrtr. 
'Two coplet 01 IdOnlicel posepoit sizod yhatogrephe duly nigned on the fronh, firmly alliched to the eppilcollon (apart from one copy paaiud.On this hot/ri). 

. Appilcollon form Iii Ike preocalbed forrest., 
.'wiT' AlIexlSd/Piictoolnt copy at M)trlcoiatioo or equivalent cerillicelo regurding the proof of nge. 	- 	' • 

. . .5, r..o) - AiIoeiad/Photosiot copy of the Academtd(Tschnlcoi queltacation and marks list as appliceble 	- 
it'-.. Atieslod!Piotaulau copy of Coxto csniittoole.lrom competsaf otrhhorlthes not beltow ike lank of TelrsIldr in the ceae of SC/ST cendidaixu 

S 	 ' '1.4l Attosiard/Phioloolot copy of cOmmunIty ceraticato in the pihadhibod lntmat as per AraheOure Y h/OIled by the competent autnorily In case r I ODE candidates. 
' - S  ••) "Easervlcenro;r applying for the pool sinif submit /ullnoled/PhotoSfal copy of npproprtata certtitcxta Issued by the anrnrcea Is Oh/tm eductobonel standarda. S • 

T'j" No objachiort corllilcara Irorro the employer, if already employed. 	 S 	 . 

	

- ..:. • 1) .:. In caco prhe/oiis oxpoht000e 1 oucoullat, documentary proof should be encioaed ilOalIng perIod of aeMco. I 	 • 	 S  
k) -Attaaled/PIiotntlem copy of riguloite certiflcntoio coos at clollrring egg relaaallon.' 	• , ' , 	 , 

: 	 ' 	 • 	 S  

.:- .- 	 . 	 '. 	 . 	 .. .;., 	 .-. 	 --------•: 	 ' . 	 '•' . 	 .- 	 - 	 ' 	 ' 	 - 	 . 

- 	•.1' 	-,i.-,' 
ALL ENCLOSURES SHtD'Ji,D SE EITHER IN ENGLISH OR IN HINDI ONLY. WHERE CERTIFICATES AP.E NOT IN ENGLiEI'IIHINDI. ATTESTED TRANSLATED VERSION (TO 
HIND1/El/GUSN) SHOULD BE ENCLOSEO..1'IOE APPLICATIONS WITHOUT THE REQUISITE ENCLOSURES WILL BE REJECTED. 	 ' 

IF ANY OF THE ABOVE Ct/CLOSURES APE SENT SEPARATELY OR SUDSEQUENT TO 'tHe RECEIPT OF APPLICATION, CR THE ENCLOSURES NOT FIRMLY STiTCHED TO 

	

- i' 
	

APPI,IOATION, THE APPLICATION WILL tiE REJECTED.  

- 	1B,  

,T'Iro'cppllcotlorns, which oullur flow tollY outs following doaclen;Ion/llro'gaterItlaa. will be aummanliy rejpcled: 

ij 	incompivin/uliogibir, oppilcuilOns at epplicotione mOde our oduenhioomsnte cultlngo appeoring In Nawapnper. 
Unsigned and yndrte'J vpphcoilOns 01 wultl 	nnrsua in r.nyllalo tinclor slgvalalo column an oil the pholagraph. 

- -HI) . -. Applicahtonn wilh li'O!l3rIuk t)rnll of iooti vuluhn IhorO prn8C(lbOd or iPOa puictioaed prior to lire dnio of pmibflcehlorl of employment Fish Co. 

	

us) , 	Applicalloflo williolml comapiela/fmropal oncloturot Or 000loelurxo oilier than in Idliidl/Eaglioh or illegible enctOouieo 	- 

W2IrommI tho pimolagraph punted on the oppilcatian Orrd OlgrO0d on the front, 

	

vi) - 	u\rpiicat'ona nun in conrarmnuly mOlt trio lornrul 	 . 
Wilhraul prayer  coma carlO/cole in eespech of SC!ST/OBC cendldolno. 

; 
silt) •., Applicotuouu 01 unrtnt/OVCI oged candidoloe, 

	

- is) ' 	'Ay4rlicatiorro of 'cerrdldolea who do not loittlt the elIgibilIty crifetla ................. '-5- 	 . 	 . 

AppticoItone received otter he closing dote and lime, 	
' 	 , S 	

' .)
E/'. .iIl  

xi) i .t.'..  Applicotinna wuthoul the candidetoS' ltturinb Impronolori In (tie preoCllbod place. 
Aypllr,rilimrv williatit dnclontntroo in un) conrtigelou' running hand writing in lire prescrIbed place  
'TM envelope coriieun/ng tIns appilcetion Should be danny super..adllbod li's RED 1111< 'ApplicatIon for the Pont of 	 - 	. 	Coingory No 	S COnninimnnity, inn - 

- - SC/Sl'/OIiCIURIESM', wilhout wtrlcim Iho application will be rejected. ' 	- 	 ' 

	

'clv) 	:' .t th envelope contalve noons than one epplicolion. 00 Ihn oppilcettono Will be rejected 	..........  

	

11 	Ff1013 may holrt wnhlIfin ey.omiurelian Onynruhore In lire dounlry. The Cnlere allotted by SORB will be hoOf and binding. 	 • 

	

12. - 	The niirc,oion atm 1010ff In nil niOlilnO re/Oiling to eriiglbuihy. enrcaurlencn on rejection alike epplicaliolns, laeae 01 urns Roll Paeans. yernumily for ilee lnlermallnn. made at neincllan. rund,uct of 

wrlliori enarninolion and lolfivulaw. surllillnpiutudn lear. rliatmeol Of eabminoliorl cealer, nereculon, eliolmerih of paine Is aeledlad condic ales elc, will be hinel any bmrrdiing on the canilidala. srnd 

- on enquiry or conrenpatrmtnnca Will beuniorloinod by hid u0oiiwsy Recruitment Boend in thia rogard,  

- 	- 13. - 	'Ike Railway Racrullmeol Board Is not reep001iblO for any I:tadnertenf enof...... .......  

Any loqol iuuez vising our of this Employnovof Nolice shell tall wOlnirO the hagal Iuriodic4lQr of Conical Admlniotrailne Trbunel / Courlt in Ouwahahi Only. 

Door Cantlktai'mc, 
 

Boworo of Iourslclunels (nh/ely piorin/sIrig to got you some levour. We would like to 005ure that such a riling is Imp000ibio. The mdnuilnrent will be elnmcrly on menul alone II you intern ho 

- prorr.i050 of loulo/circolO or associate with thorn, you are hound 101000 your prnciouo ciorrdidolurc. Candidates who obtain- ne/alcoa of Impenadnalor In RRO Exenrinahros will be debarred for life mom 
oppoorjnrg In fill 11106 EnurronalIons bail prooncution proc000ifip will be,loitiotnd against thorn.  

	

. 	 CHAIRMAN 
RAILWAY RECRUITMENT BOArlO 

VL&1I1JiJi Cc'url,numnd 

I 
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;ThURSDAY,.-JULY 222QQ4;'.'. 

GAHAfI5 / 

EMPLOYMEtIT NOTgCENO 1064 

Employment Notice No lJ2904 was 
published on 12-06 72004 and lastEtdate for 

I submissionof application form was 12-07-2004 The 
date f submision of application is now extended 
upo 1600 hors of 20-0-2004 
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SI. No. 
209 

I .. 	Ph:452257 

OFFICE OF THE PRINCIPAL' 

JMHDBUIRM BOROOH LW COLLEGE 
R. G. BARUA ROAD, dUVVAHATi 781 003 (Assam)' 

Qc:'iJfl'd (ltd Sfi / 

((Roll (à(ü. ..... L?:.,........) ititi duly faif It/i. / her £L B.  

(7-hal &zauniflaiir3it j?i'oiit 1Ii çj. . £au (?olkqje, -(Luu,aluzfi ,u,dr 

i1uQtuiiwil (11911i,irüi1j, lit the canth'wlioit fii1il 

daiAlfl.(luJJJJLleX?iTIiflIfli1itO1l. 

? tith ,. li/nt / AW4 all iieisi, lit ithue 114.1 

I .  

Qffrc Seäl--. *)7 	
& 

at 
-- -.-,., 

Frincipa, 
J. B. LaW College 

' 	Guwähati - 3 
rT 



8 	 It 	 /LoIr 
The General Secretuy, 	 0 
Indian 1ailway Conference Association, 

DeII1L 

tub:' Request for NQC (No Objection Certificate) to apply for the post of Law Assistant 
in scale 6500-10500 vide RRB-GuWabatis Employments Notice No. 1 of 2004 datedl2-
0604. 

Respected Sb, 
Most humbly I am pleased to inform you that I have completed the course of 

LLB. from Ouwahati University, the resuh of which has been declared on 10-0804. I am 
also gt'atefid to you for the penthsion accorded to me to study the said course vide your 
letter No. EP/5199 dated 23-12-99. 

In the meantiire advertisement for few posts of LaW Assistant in scale 6500 
10500 for NFikitilway haè been circulated by IR-Guwahat1 vide its Employment 
Notice No51 of 2004 dated 12-06.04 and the lart3t'tccipt of application haA been 
extended to 20-08-04. 

• Now I request your honoar to ldiufly provide inc an NOC (No Objection 
Cetifica*e) so that I can offer my candidature for the above-mentioned post. And for this 
act of your kindness I shall remain gratdflut to you forever. 

The NOC may please be sent by FAX to the following FAX No i-
iNUlJy. 

FAX No 
& 

Thanking yon, Sir. 	 , 
Yours sincerely 

J.E.II(NC)/NQC. 

/2 	d4ei - 

4, 	c3 c / 2' C 14 

,LkJ9S>1A 

'r  
"T, LfL ht 

('C) 

)t Guwuhati Sibk Liu, NJT 4  Rlv 
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;END 
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